6 Oral Answers [RATYA SABHA] to Questions

Rs. 5,000 crores, which has been reduced, must be read as Rs. 40,000 to Rs. 50,000

crores.
MR. CHAIRMAN: What is your question?

SHRI PRAKASH JAVADEKAR: Sir, my question is this. When the budget is
sanctioned, you have to limit your programme to the sanctioned budget. So, the
Department has to cut various programmes or it has to put off some programmes.

Which programmes are you postponing? Which expenditures are you cutting?

SHRI A K. ANTONY: That exercise 1s going on. We will take a final decision

in consultation with the Armed Forces.

IPS officers charge-sheeted for criminal activity

*122. SHRI TK. RANGARATJAN: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of IPS officers charge-sheeted for criminal activity for the

year ending 2012;
(by how many of them have been arrested; and
(¢) how many of them have been suspended from service?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): {a) to {(c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Details of IPS officers charge-sheeted, arrested and suspended during
the year ending 2012, State-wise, are given in Statement-I (See below).

The IPS officers are allotted to various Cadres and serve in connection with
the affairs of the State Governments/UTs. In terms of Section 197 of the Code of
Criminal Procedure, if a public servant is accused of anv offence alleged to have
been committed by him while acting or purporting to act in discharge of his official
duty, if he isfwas serving in connection with the affairs of a State at the time of
commission of the alleged offence, previous sanction of that State Government is
required for prosecuting him before a court of law. If the public servant is/was,

at the time of commission of the alleged offence, serving in connection with the
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affairs of the Central Government, previous sanction of the Central Government is

required for prosecuting him before a court of law.

Under Section 19 of the Prevention of Corruption Act, 1988, if a public servant
is alleged to have committed an offence under Sections 7, 10, 11, 13 and 15 of
PC Act (accepting gratification other than legal remuneration, indulging in corrupt
or illegal means, criminal misconduct), previous sanction of the Government, competent
to remove the public servant from his office, is required for prosecuting him before

the court of law.
Statement-1

IPS officers charge-sheeted arrvested and suspended during
the vear 2012

Sl Name of State/Cadre No. of IPS No. of IPS No. of IPS
No. officers officers officers
charge- arrested suspended
sheeted
1 2 3 4 5
1. Arnunachal Pradesh, Goa, Nil 1 1
Mizoram and Union Territories
{AGMU) Cadre
2 Andhra Pradesh Nil Nil 2
3. Assam 1% Nil Nil
4. Bihar Nil Nil Nil
5. Chhattisgarh Nil Nil Nil
6. Gujarat 7 Nil 1
7. Haryana Nil Nil Nil
8. Himachal Pradesh Nil Nil Nil
9. Jammu and Kashmir Nil Nil Nil

10.  Jharkhand Nil Nil Nil
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1 2 3 4 5
11. Karnataka Nil Nil Nil
12.  Kerala Nil Nil Nil
13. Madhya Pradesh Nil Nil Nil
14. Maharashtra Nil Nil Nil
15.  Manipur Nil Nil Nil
16. Meghalaya Nil Nil Nil
17. Nagaland Nil Nil Nil
18.  Odisha Nil Nil Nil
19.  Punjab Nil Nil Nil
20. Rajasthan 2 1 1
21, Sikkim Nil Nil Nil
22.  Tamil Nadu Nil 1 2
23, Tripura Nil Nil Nil
24.  Uttar Pradesh 1 Nil Nil
25, Uttarakhand Nil Nil Nil
26. West Bengal Nil Nil Nil
Torar: 11 3 7

#Retired from service on 30.9.2011 and charge-sheet has been filed durng 2012

SHRI T.K. RANGARAJAN: Mr. Chairman, Sir, the IPS officers are law-abiding
and they have to protect the law. But they are viclating the law. As per the
hon. Minister’s reply, 11 IPS officers have been charge-sheeted; three have been
arrested and seven have been suspended. Some people may be very intelligent. Still,
they have not been charge-sheeted or suspended. It may take some more time. I

would like to know from the hon. Minister what procedure they are adopting for
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recruiting these officers. Would you like to change the procedure and make it a
modern procedure? There is no necessity for an IPS officer to be charge-sheeted.
Charge-sheeted means, he can work. He can destroy the evidence. So, suspension,
according to the Supreme Court, is not a punishment. By charge-sheeting them and
keeping them in the service, are you not allowing them to escape? That is my first

question.

SHRI RPN. SINGH: Mr. Chairman, Sir, there are two procedures to charge
sheet, arrest or suspend a police officer. The first procedure is prosecution sanctioned
under the Code of Criminal Procedure, 1973. Under this there is no intervention
of the Centre. The State can take action immediately against the IPS officer. There
1s another prosecution sanctioned, which is under the Prevention of Corruption Act,
1988 where it is required to take sanction from the Home Ministry. These are the
two procedures for taking action against police officers. As the hon. Member has
asked, in 2012, we have already chargesheeted 11 officers, arrested three and suspended
seven of them. It is an ongoing process. Sir, the hon. Member has asked whether
there is any change in the recruitment policy of IPS officers. This is something
that is done by the DoPT. There is no proposal at the moment to change the law
as far as the recruitment is under way. So for meritorious awards to police officers
who do a better job, Sir, medals or awards are given to them by the States on

a case-to-case basis.

SHRI T K. RANGARAJAN: There are sincere officers. They do work. Sometimes,
they deal with the law and order problem and other problems. So, you have to
give them proper reward. They should not wait for the Presidential medal or other
medals. That requires some political recommendation. That political recommendation
depends upon whether the officer is sincere to the ruling party. That is what is
happening today in every State. So my supplementary is this. If an officer has done
a good job, is it not the responsibility of the Government to reward him then and

there?

SHRI R.PN. SINGH: Sir, as [ have mentioned earlier, the procedure of giving
awards to police officers 1s done by States. He also has a record which 1s entered
by his seniors. If he has done exemplary work, in his personal CR., all the good
work that he has done will be entered. Police awards are not given by political
recommendations but by the kind of good work a police officer has done. There
are various medals that police officers are given on a case-to-case basis, and they

are rewarded in that way So, that is the procedure at the moment.
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Mohapatra.

SHEI PVARTMOHAN MOHMAPOTES: S, the hlinicter Marwonars that froee stigation
ic m the havds of police persormel and sapervicory officers, and ampervicion ic done
ol mvestigation by [PS officers. Is that the reacom for such a wery oo romnber
of charge-cheete agamet TPS officers?

SHEI E.PM. SIHGH: Sir, as I hawe told pou, ther: are tao procedures before
4 police officer can be charge-cheeted. One ¥ mder the Code of Criminal Procedure
which wrac made i 1973, That & ondy dore by SJtate Gowvenonerds, and the Cerdral
Croveminent does not have arge tole i that, The other ic the prosecstion sanction
under the Prevention of Cormiption fet, 1982, wherely sanctions are  given...

SHEI TE. EAHGARATAN: My mpplementary is differert. Wold you kindle

atearer that?

SHEI RP.H. SIMGH: 5m, as for the hon, Dlember® query ac to wly there ate
a wery few charge-cheets, the record, which we are giving the House, is past of
2012, If wre go throngh the other records, thers are also 4 lot of other police officers
who hanre beer charge-cheeted and there are & bt of disciplinary actiohs goig on.
Eut to think that 41l police officers are dohg 2 wrong thing and that there choald
be higher charge-sheets, T think , that is something which is left for past & disoassion.
If arpeomie has any Bind of case that comnes foraard, then, action is tabenh agaist
hian regardless of his workig ac an IPS officer. fnd this data, which I hawe placed
on the Table, relaec to 20132,
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MR. CHAIRMAN: Question No. 123
# S veagdt - wwml S A 1w wae 2
MR. CHAIRMAN: I can’t break the procedure for supplementaries.

# e w0 W g e e W omw q S el gEe @ A TEd
e 2. ().

MR. CHAIRMAN: T am sorry, but, I cannot do it.
#1 . wogd - am REs 39 990 § . (EEu)..

MR. CHAIRMAN: I am afraid I cannot do it because I will be buying a basket
full of problems.

Data regarding missing children

*123. SHRI ANIL DESAIL: Will the Mimster of WOMEN AND CHILD
DEVELOPMENT be pleased to state:



